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General Discussion

Mr. Speaker: Are there not many
instances where they have sup-
ported the Congress manifesto?

Shri Morarji Desai: Yes, where
that suits them. They are not restric-
ted by any consideration whereas we
are restricted by the principles in
which we believe. They believe that
everything that serves their purpose
is good. Therefore, they can utilise
every person, they can utilise every
company, we cannot utilise every
company. That is our difficulty, and
that is the difference between us. But
that difference gives us strength and
gives them weakness. That is all
what I have got to say. I will cer-
tainly maintain my methods; let
them maintain their methods and, I
have no doubt, they will not prosper.
1 have no doubt on that score.

I do not think it is necessary for me
to take any more time of this House
in this matter. After all, it has a limit-
ed purpose of taking a vote on account
for three months.

Shri S. M. Banerjee: May I know
whether any decision has been taken
on the question of the payment of
dearness allowance which he has
promised?

Shri Morarji Desai: The Govern-
ment will not get out of their pro-
mises whatever promises the Govern-
ment have made. Therefore, the
Government have got carefully to
consider all these matters. I cannot
declare offhand on the floor of the
House anything unless a decision is
taken. ’

Shri S. M. Banerjee: I did not want
him to declare. I only wanted him to
say that the figures quoted by him and
by us justify at least a reconsideration
of the dearness allowance.

Shri Morarji Desai: The hon. Mem-
ber need not be very anxious to make
his propaganda in this matter.

Shri S. M. Banerjee: No propa-
ganda. All propaganda,I have done.

on Account

Mr. Speaker: Order, order, Hom
Members have only the right to ex-
press their views ang leave it to the.
Government.

Shri S. M. Banerjee: No propa-.
ganda after election . . .

Mr. Speaker: Order, order. Why did :
he rise again and again? He is-
transgressing the rules of debate in
this House. The last word is the hon.
Minister’s. Afterwards, why should
he get up? He did not get up and
ask me. I did not permit him to put
the question. He shot up the question
and he got an answer. He must be
satisfied with that,

Shri S. M. Banerjee: I said......
Mr. Speaker: How can I prevent-
him when he goes on speaking?

Shri S. M. Banerjee: I always obey -
you. -

Mr. Speaker: Hereafter, let him do
0.

Shri S. M. Banerjee: 1 have been
doing so.

17°16 hrs.

DEMANDS FOR GRANTS ON
ACCOUNT, 1962-63

Mr. Speaker: We shall now take
up the Demands for Grants On
Account.

DemAND No. 1—MINISTRY OF COMMERCE -
AND INDUSTRY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 21,60,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Ministry of Commerce and
Industry’.”
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DEMAND No. 2—INDUSTRIES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,23,36,000 be granted to the
President, on account for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Industries’.” :

‘
DemAND No. 3—SaLt -

Mr. Speaker: Motion moved:

“That a sum not exeeeding
Rs. 21,66,000 be granted to the
President, on account,” for or
towards defraying the charges
during the year ending on the 31st
day of March 1963, in respect of
‘Salt’.”

Demanp No. 4—COMMERCIAL INTELLI-

GENCE AND STATISTCS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 23,47,000 be granted to the Pre-
sident, on account, for or towards
def'raymg the charges during the
year ending on the 3lst day of
March, 1963, in respect of ‘Com-
mercial Intelligence and Statis-
tics’.”

DeMAND No, 5—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF CoM-
MERCE AND INDUSTRY

Mr. Speaker: Mbtion moved:

“That a sum not exceeding
Rs. 61,40,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Other
Revenue Expenditure of the Min-
istry of Commerce and Industry’.”
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sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Minis-
try of Community Development
and Co-operation’.”

DeMAND No. 7—CoMMUNITY DEVELOP-

MENT ProJECTS, NATIONAL EXTENSION
SERVICE AND Co-opmnoN.

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 94,11,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day 'of
March, 1963, in respect of ‘Commu-
nity Development Projects, Natio-
nal Extension Service and Co-
operation’.”

Demanp No. 8—MINISTRY OF DEFENCE

Mr. Speaker: Motion moved:

“That a sum not- exceeding
Rs. 11,69,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Minis-~
try of Defence’.”

DEMAND No. 9—DEFENCE SERVICES,

EFFECTIVE ARMY
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 60,91,58,000 be granted to the
President, on account, for or to-.
wards  defraying the charges
during the year ending on the 3lst
day of March, 1963, in respect of
‘Defence Services, Effective
Army’.”

DeEmMAND No. 10—DEFENCE SERVICES,
EFFECTIVE Navy

Demanp No. 6—MimNisTRY oF CoMMU-
NITY DEVELOPMENT AND CO-OPERATION

Mr. Speaker: Motion moved: Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,07,000 be granted to the Pre-

“That a sum not exceeding
Rs, 4,9748000 be granted to the
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President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Defence Services Effective Navy’.”

DemMAND No. 11—DEFENCE SERVICES,

ErfFECTIVE AIR FoORCE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 19,85,26,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Defence Services, Effective Air
Force.”

DemMAND No. 12—DEFENCE  SERVICES,

NoN-EFFECTIVE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,25,00,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Defence Services, Non-Effective’.”

DeEMmaND No. 13—MiINisTRY OF Epu-

CATION
Mr. Speaker: Motion moved:

“That a sum not exceeding’
Rs. 11,63,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Ministry of Education’.”

DeEMAND No. 14—EDUCATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,4356,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
“Education’.”
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Demanp No, 15—OteEr ReveEnve Ex-

PENDITURE OF THE MINISTRY OF EpU-
CATION. -

Mr. Speaker: Motion moved:-

“That a sum not exceeding
Rs. 73,83,000 be granted to the Pre-
sident, bn account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Other
Revenue Expenditure of the Minis-
try of Education’.”

H

DemAND No. 16—TRIBAL AREAS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,72,16,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1963, in respect of ‘Tribal
Areas’.” ’

Demanp No. 17—Naca HiLLs—TUEN-

SANG AREA

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,05,61,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the yeci ending on the 31st
day of March, 1963, in respect of
‘Naga Hills—".'uensang Area’.”

DeEMAND No. i8—EXTERNAL AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 366,39,000 be granted to the
President, cn account, for or
towards defraying’ the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘External Affairs’.”

DEMAND No. 19—STATE OF PONDICHERRY

Mr. Sncaker: Motion moved:

“That a sum not exceeding
Rs, 1,11,30,000 be granted to the
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President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘State of Pondicherry’.”

DeMAND No. 20—DApRA AND NAGAR

HAvELI AREA
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,58,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Dadra
and Nagar Haveli Area’.”

Demanp No. 21—Goa, DAMAN AND
Dru

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,31,93,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Goa, Daman and Diu’.”

Demanp No, 22—OTHER REVENUE Ex- -

PENDITURE OF THE MINISTRY OF Ex-
TERNAL AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,20,06,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Other Revenue Expenditure of the
Ministry of External Affairs’.”

DEMAND No. 23—MINISTRY OF FINANCE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 45,08,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
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year ending on the 31st day of
March, 1963, in respect of ‘Minis-
try of Finance'.”

DemaNDp No, 24—CusToms
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,00,22,000 be granted to the
President, on account, for or:
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Customs’.”

DeMAND No. 25—Un1oN Excrse DuTiEs:

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,45,54,000 be granted to the
President, on account, for ‘or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Union Excise Duties”.” '

DEMAND NoO. 26—TAXES ON INCOME IN-

cLupING CORPORATION TAX, ETC.
Mr. Speaker: Motion moved:

“That a sunmr not exceeding
Rs. 1,55,59,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
March, 1963, in respect of Taxes
on Income including Corporation
Tax, etc’.”

DeEMARD No, 27—STAMPS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 68,70,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 381st
day of March, 1963, in respect of
stamps’.”

1686~
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DemaNp No. 28—Auprr

. Mr. Speaker: Motion moved;

“That a sum not exceeding
Rs. 3,10,72,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Audit’.”

"DEMAND No. 29—CURRENCY AND COINAGE

Mr. Si)eaker: Motion moved:
L]

“That a sum not exceeding
Rs. 4,45,94,000 be granted to the
President, on account, for or to-
wards defraying the charges

during the year ending on the 31st
day of March, 1963, in respect of

‘Currency and Coinage’.
DeEmAND No. 30—MiINT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 64,10,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Mint’.”

DEMAND No. 31—PENSIONS AND OTHER

RETIREMENT BENEFITS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,24,99,000 be granteqd to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
“Pensions and Other Retirement
Benefits’.”

DemAND No. 32—TERRITORIAL AND POLI-

TICAL PENSIONS

Mr. Speaker: Motion rnoved:.

K “That a sum not exceeding
% Ra. 6,19,000 be granted to the Pre~
sident, on account, for or towards

.
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defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Terri-
torial and Politica] Pensions’.”

Demanp No. 33—Oprom
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 4,87,56,000 be granteq to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Opium’."

DemANp No. 34—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF
FINANCE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 11,30,98,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Other Revenue Expenditure of the
Ministry of Finance’”

DemAND No, 35—PrLANNING Com-
MISSION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 23,81,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Planning Commission”.”

Damaxp No. 36—GRANTS-IN-AID TO

STATES
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 38,97,01,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
Grants-in-aid to States’.”
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Dremand No. 37—MISCELLANEOUS  AD- DEMAND No. 41 —AGRICULTURAL RE-
JUSTIMENTS BETWEEN THE CENTRAL SEARCH

AND STATE GOVERNMENTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,36,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending ‘on the 31st da_y of
March, 1963, in respect of ‘Miscel-
laneous Adjustments between the
Central and State Governments’.”

Demanp No. 33——PRB-PARn‘i10N Pay-

MENTS
Mr. Speaker: Motion moved:

“That a sum’ not exceeding
Rs. 2,89,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 3lst day of
March, 1963, in respect of Pre-
partition Payments’.”

Demanp No. 39—Mmistry oF Foop

AND AGRICULTURE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 20,52,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Ministry of Food and Agricul-
me'.”

<
VUEMAND No, 40—AGRICULTURE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 93,37,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year, ending on the 31st day of
March, 1963, in respect of ‘Agricul-
ture’.”

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,35,67,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day bf March, 1963, in respect of
‘Agricultural Research’.”

DEMaND No. 42—ANmMAL HUSRANDRY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 27,57,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Animal Husbandry’.”

DemAND No. 43—FOREST

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,52,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Forest’”.

DeEMAND No. 44—OtHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF Foop
AND AGRICULTURE

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,42,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Food and
Agriculture”. ”,

Demanp No. 45—Ministry OF HEALTH

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,57,000 be granted to the
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President, on account, for or
towards defraying the charges
during the year .ending on the
31st day of March, 1963, in Tes-
pect of Ministry of Health.”

DeEmaNnp No. 46—MEepicAL AND PUBLIC

HeaLTH
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,47,43,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ‘ending on the
31st day of March, 1963, in res-
pect of ‘Medical and Public
Health’.” i

Demanp No. 47—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
oF HEALTH -

Mr, Speaker: Motion moved:

“That a sum not exceeding Rs.
29,03,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending en the 31st day of
March, 1963, in respect of ‘Other
Revenue  Expenditure of the
Ministry of HMealth'.”

DeMAND No. 48—Mmistry o Home

AFFAIRS

Mr, Speaker: Motion moved:

“That a sum not{ exceeding
Rs. 96,76,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Ministry of Home
Affairs’. ”.

DeMAND No. 49—CABINET

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,83,000 be granted to the
President, on account, for or
towards defraying the- charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Cabinet’.”
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Demanp No. 50—ZoNAL CouNciLs
*Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 59,000 be granted to the
President, on account, for or
towards defraying the ¢harges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Zonal Councils’.”.

DEMAND "No. 51—ADMINISTRATION OF -

JusTICE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 70,000 be granted to the
President, on account,” for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Administration of .-Jus-

.

tice’. -
Demanp No. 52—PoLICE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,77,90,009 be.granted; to the
President, on account, for or
towards defraying the charges
during the.year ending on the
31st day of March, 1963, in res-
pect of ‘Police’. ”.-

Demanp No. 53—CENSUS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 23,42,000 be granted to the
President, on account for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-

3 9

pect of ‘Census

DEMAND No. ‘54—S'1'Ansncs
!

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 52,183,000 be granted to the
President, on account, for or
towards  defraying the charges
during the year ending on the
31st day of March, 1968, in res-
pect of ‘Statistics’.”.
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DemanD No. 55—Privy Purses AND

ALLOWANCES OF INDIAN RuLEms
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,37,000 be granted to the
President, on account, for or
‘towards defraying the charges
during the year ending on the
‘31st day of March, 1963, in res-
pect of Privy Purses and Allow-
ances of Indian Rulers’.”.

Demanp No. 56—DerHr
Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 4,01,56,000 be granted to the

President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Delhi’.”.

DeEMAND No. 57—HIMACHAL PRADESH

‘Mr. Speaker: Motion moved:

“That a sum not exceeding
‘Rs. 2,88,47,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963 in res-
vect of ‘Himachal Pradesh’.”.

Demanp No. 58—ANDAMAN AND Nico-

BAR ISLANDs
.Mr. Speaker: Motion moved:

‘“That a sum not exceeding
‘Rs, 77,66,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Andaman and Nicobar
Island’. ”.

Demanp No. 59—MANIPUR

"Mr. Speaker: Motion moved:

“That a sum not exceeding
‘Rs, 1,17,20,000 be granted to the
President, on account, for er

towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Manipur’. ”.

DeMAND No. 60—TRIPURA
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,83,28,000 be granted to the-
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Tripura’.”.

DeEmanp No. 61—Laccaprvi, Minicoy

AND AMINDIVI ISLANDs
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,73,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Laccadivi, Minicoy and
Admindivi Islands’.”

Demanp No. 62—OTHER REVENUE
EXPENDITURE OF THB MINISTRY OF
HOME AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 27,83,000 be granted to the

President, on account, for or

towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Other Revenue Expendi-
ture of the Minisiry of Home Af-
fairs’.”

DemAnNp No. 63—MINISTRY OF INFOR-

MATION AND BROADCASTING

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,74,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
S1st day .of March, 1968, in res-
pect of ‘Ministry of Information
ang Broadcasting’. ”.
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Demanp No, 64—BROADCASTING
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,42,63,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Broadcasting’.”.

Demanp No. 65—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF THE
INFORMATION AND BROADCAST-
ING

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,04,84,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Informa-
tion and Broadcasting’.”.

DemAND No. 66—MiNisTRY OF IRRI-

GATION AND POWER
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,86,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Ministry of Irrigation and
Power’.”.

DeManp No. 67—MurrIi-PUurPose
RIVER SCHEMES
Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 30,65,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st. day of March, 1963, in res-
pect of ‘Multi-Purpose River
Scheme’. ”,
DeEMaND No. 68—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
IRRIGATION AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 82,98,000 be granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, fin res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Irrigation
and Power’. ”.

DemManp No. 69—MiNisTRY oF LABOUR

AND EMPLOYMENT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 6,93,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of “Ministry of Labour and
Employment’. ”.

DeEMAND No. 70—CHIEF INSPECTOR OF

Mines

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,11,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Chief Inspector of
Mines’.”

Demanp No. 71—LABOUR AND Em-

PLOYMENT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 2.13,40,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
of Labour and Employment’.”.

DemAND No. 72—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF LABOUR

AND EMPLOYMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 27,000 be granted to the
President, on account, for or
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towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Labour
and Employment’.”

DeMAND No. 73—MINISTRY OF LAW

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 11,32,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of the ‘Ministry of Law’.”.

Demanp No. 74—ELECTIONS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 42,08,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1963, in respect of
‘Elections’.”

DemaND No, 75—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF LAw

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 81,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Other Revenue Expen-
diture of the Ministry of Law’.”

DemMAND No. 76—MINIsTRY OF RE-
HABILITATION
Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 6,93,000 be granted to the

President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1963, in res-
pect of ‘Ministry of Rehabilita
tion”. ™.
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DeMAND No. 77—EXPENDITURE ON
DispLACED PERSONS

Mr. fsﬁeaker: Motion moved:

“That a sum " not exceeding
Rs. 2,93,65,000 be granted to the
President, on account, for or
towards defraying the charges

ing the year ending on the
31st day of March, 1963, in res-
pect of ‘Expenditure on Displaced
persons’. ”,

.DEMAND No. 78—MINISTRY OF SCIEN-
TIFIC RESEARCH AND CULTURAF AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,77,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Ministry of Scientific Research
ang Cultural Affairs’.”

DemAND No. 79—ARCHAEOLOGY
Mr. Speaker:” Motion moved:

“That a sum not exceeding
Rs. 31,26,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respec: of
‘Archaeology’.”

DeMAND No. 80—SURVEY OF INDIA
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 57,93,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Survey of India’”

DeMAND No. 81—BOTANICAL Sonviy
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 7,49,000 be granted to the
President, on account, for or
towards defraying the charges
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during the year ending on the 31st
day of March, 1963, in respec: of
‘Botanieal Survey’.”

DEMAND NO, 82—Z0OLOGICAL SURVEY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,24,000 be granted to the
President, on account, for or
towards defraying tilre charges
during the year ending on the 31st
day of March, 1963, in respec: of
‘Zoological Survey’.”

DEMAND No. 83—ScIENTIFIC RES:ARCH

AND CULTURAL AFFAIRS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,96,20,000 be granted to the
President, -on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Scientific Research anq Cultural
Affairs’.”

DemaND No.

SCIENTIFIC RESEARCH AND CULTURAL
AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,50,000 be granted to the
President, on account, for cr
towards defraying the charges
during the year ending on the 31st

day of March, 1963, in respect of .

‘Other Revenue Expenditure of the
Ministry of Scientific Research and
Cultural Affairs’.”

DemMAND No. 85—MINISTRY OF STEEL,

MinNes aND FUEL
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,15,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Ministry of Steel, Mines and
Fuelt‘”

DemAND No, 88—GEOLOGICAL SURVEY

Mr. Speaker: Motion moved,
“That a sum ®not exceeding

DeMmanp No.
EXPENDITURE OF MINISTRY OF STEEL,

84—OTHER REVENTE
EXPENDITURE OF THE MINISTRY OF
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Rs. 91,16,000 be granteg to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Geological Survey’.”

87—OTHER REVENUE

MiNes aND FUEL
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 12,32,18,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respeci of
‘Other Revenue Expenditure of the
Min'stry of Steel, Mines and
Fuel’.”

DEMmaND No. 88—MINISTRY OF TRANS-

PORT AND COMMUNICATIONS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 25,71,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
.day of March, 1963, in respect of
‘Ministry of Transport and Com-
munications’.”

DemAaND No, 89—METEOROLORY
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 53,00,000 be granteq to the
President, on account, for or
towards defraying the charges
during the year ending on the 31ist
day of March, 1963, in respect of
‘Meteorology’.”

DeEMmAND No. 90—CENTRAL Roap Funp

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,12,73,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Central Road Fund’.”
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DEmMAND No. 91—COMMUNICATIONS

(INcLupING NATIONAL HIGHWAYS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,89,17,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Communications  (including Na-
tional Highways)’.”

DEMAND No. 92—MERCANTILE MARINE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 20,91,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st

towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Overseas Communicationg Ser-

vice’.”

DemaAND No. 96—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
TRANSPORT AND COMMUNICATIONS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 79,24,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Other Revenue Expenditure i the
Ministry of Transport anqg :'on:-
munications’.”

day of March, 1963, in respect of
‘Mercantile Marine’.”

Demanp No. 97—INpIAN  Posis  »ND
TELEGRAPHS DEPARTMENT (INCLUDING
‘WORKING EXPENSES)

Dezmanp No. 93—LicHr HOUSES AND Mr. Speaker: Motion moved:

LiGHTSHIPS

Mr, Speaker: Motion moved:

“That a sum mnot exceeding
Rs. 24,26,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Light Houses and Lightships’.”

DeMAND No. 94—AVIATION
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,41,35,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Aviation’.”

DeMmanp No. 95—Overseas COMMUNI-

CATIONS SERVICE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 40,17,000 be granted to the
President, on account, for or

“That a sum not exceeding
Rs. 20,63,18,000 be granted io the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Indian Posts and Telegraphs De-
partment (including  Working
Expenses)’.”

DeEMAND No. 98—PosTs AND TELEGRAFHS
DIVIDENDS TO GENERAL REVENULS

AND
APPROPRIATIONS TO RESERVE Funps

Mr. Speaker: Motion moved,

“That a sum not exceeding
Rs. 3,48,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Posts and Telegraphs Dividends
to General Revenues and Appro-
priations to Reserve Funds'.”

DemMmAaND No. 99—MiNISTRY OF WORKS,

HOUSING AND SUPPLY
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,13,000 be¢ granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Ministry of Works, Housing and

» 9

Supply’.

DEMAND No. 100—SUPPLIES AND

DrsPosALS
Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 79,44,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Supplies and Disposals’.”

DemAND No. 101—PusLic WORKS
Mr, Speaker: Motion moved:

“That a sum not exceedinyg
Rs. 9,49,39,000 be granted ‘o the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Public Works".”

DEMAND No. 102—STATIONERY AND
PRINTING
Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 2,32,69,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of

y 9

‘Stationery and Printing’.

DeEmMAND No. 103—OTHER REVENUE
OF THE MINISTRY OF

EXPENDITURE
‘WoRKs, HOUSING AND SUPPLY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 19,31,000 he granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respeci of
‘Other Revenue Expenditure of the
Ministry of Works, Housing and

> 997

Supply’. .

Demanp No.

Demanp No.

\
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104—DEPARTMENT  OF
Aromic ENERGY
Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 4,02,000 be granted to the
President, on account, for ecr
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Department of Atomic Energy’.”

Demanp No. 105—Aromic ENERGY
RESEARCH

Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 1,87,42,000 be granted ‘o tihe
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Atomic Energy Research’.”

106—DEPARTMINT  dF
PARLIAMENTARY AFFAIRS
Mr, Speaker: Motion moved:
“That a sum not exceeding
Rs. 74,000 be granteg to tbe
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Department of Parliamantary
Affairs’”

DeMAND No. 107—LoOK SABHA
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 24,99,000 he granted to the
President, on account, for or
towards - defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Lok Sabha’.”

108—OTHER REVENUE
EXPENDITURE OF LOK SaBHa

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 42,000 be granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the 3Sl1st
day_ of March, 1963, in respect of
‘Other Revenue Expenditure of
Lok Sabha’.”

DeEMAND No. 109—RaJya SaBHA
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,76,000 be granteq to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Rajya Sabha’.”

DeEMAND No. 110—SECRETARIAT OF THE

VICE-PRESIDENT
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs, 21,000 be - granted to the
President, on account, for o
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Secretariat of the Vice-Presi-
dent’.”

DeEMANp No. 111-—CAPITAL OUTLAY OF

THE MINISTRY OF COMMERCE AND

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,56,06,000 be granted to the
President, on account, for o.
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Commerce and Industry’.”

Demanp No. 112—CArprrar OUTLAY OF
THE MmNIsTRY oF CoMMUNITY DEVE-

LOPMENT AND CO-OPERATION

Mr. Speaker: Motion moved:

“That a sum not . exceeding
Rs. 85,64,000 be granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Community Development and Co-
operation’.”

DeEmMAND No. 113—DEFENCE CaPIT.

OvuTLAY :
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 7,83,25,000 be granted to the
President, on account, for or
towards defraying the charges
during the yehr ending on the 31st
day of March, 1963, in respect of
‘Defence Capital Outlay’.”

Demanp No. 114—CaritaL OUTLAY OF

THE MINISTRY OF EDUCATION
Mr. Speaker: Motion moved:

‘“That a sum not exceeding
Rs. 2,49,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of

9

Education’.

DemanDp No. 115—CaprraL OUTLAY OF

THE MINISTRY OF EXTERNAL AFFAIRS
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,55,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
External Affairs’.”

DeEMmaND No. 116—CApPrTAL OUTLAY ON

THE INDIA SECURITY PRESS
Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 10,41,000 be granted to the
President on agcount, for or to-
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wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay on the India Secu-

3 93

rity Press’.

DemaND No, 117—CaApPrTAL OUTLAY ON

CURRENCY AND COINAGE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,46,83,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay on Currency and
Coinage’.”

DemaND No. 118—CaprraL OUTLAY ON

MINTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,62,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay on Mints".”

DeMAND No. 119—CoMMUTED VALUE OF

PENSIONS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 57,79,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Commuted Value of Pensions’.”

DemanD No.
OUTLAY OF THE MINISTRY OF FINANCE

Mr. Speaker: Motion moved:

“That a sum nol exceceding
Rs. 16,86,87,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of

120—OTHER  CAPITAL
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‘Other Capital Outlay of the
Ministry of Finance’.”

DeMAND No. 121—CArrraL OUTLAY ON

GRANTS TO STATES FOR DEVELOPMENT
Mr, Speaker: Motion moved:

‘“That a sum not exceeding
Rs. 6,33,00,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay on Grantg to States
for Development’.”

DemANDs No, 122—L0ANS AND ADVAN-

CES BY THE CENTRAL GGVERNMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 36,72,00,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Loans and Advances by the Cen-
tral Government'.”

+

DeEmAND No. 123—CaprraL OUTLAY ON

FORESTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,58,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay on Forests’.”

DeEmMaN No. 124—PurcHASE ofF Foop-

GRAINS
Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 52,50,00,000 be granted to the
President on account, for or to-

" wards defraying the charges

during the year ending on the 31st
day of March, 1963, in respect of
‘Purchase of Foodgrains’”
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DeMaNnD No. 125—OTHER CaPITAL OUT-

LAY OF THE MINISTRY OF FOOD AND
AGRICULTURE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 15,73,09,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Other Capita] Outlay of the Mini-
stry of Food and Agriculture’.”

DEMAND No. 126—CaprraL OUlLAY OF

THE MINISTRY OF HEALTH
Mr, Speaker: Motion moved:

“That a sum aqaot exceeding
Rs. 3,03,54,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day. of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Health'.”

DEmaAND No, 127—CAPrTAL OUTLAY OF

THE MINISTRY OF HOME AFFAIRS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 27,74,000 be granted to the
President on account, for o~ to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Home Affairs’.”

DeEMAND No. 128—CaAprrar. OUTLAY OF

THE MINISTRY OF INFORMATION
AND BROADCASTING

Mr, Speaker: Motion moved:

“That a sum noit exceeding
Rs. 70,00,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Information and Broadcasting’.”
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DEmMAND No. 129—CaAPITAL OUTLAY ON

MULTIPURPOSE RIVER SCHEMES
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,50,85,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect «f
‘Capital Outlay on Multipurpose
River Schemes’.”

DemAND No. 130—OTtHER CaPrTAL OUT-

LAY OF THE MINISTRY OF IRRIGATION
AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,80,99,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending or the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Irrigation and Power’.”

DeMAND No. 131—CaPITAL OUTLAY OF

THE MINISTRY OF LABOUR AND
EMPLOYMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 35,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Labour and Employment’.”

DemAND No. 132—CarrraL OUTLAY OF
THE MINISTRY OF REHABILITATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,08,87,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Rehabilitation’.”

1710
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Demanp No, 133—CaprraL OuTLAy or
THE MINISTRY OF SCIENTIFIC RESEARCH

AND CULTURAL AFFAIRS
Mr. Speaker: Motion moved:

“That a sum no: exzceeding
Rs. 91,03,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Scientific Research and Cultural
Affairs’.”

DEMAND No. 134—CAPITAL OUTLAY OF

THE MINISTRY OF STEEL, MINES
AND FueL

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 31,93,62,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry of
Steel, Mines and Fuel'.”

DeEmAND No. 135—Caprrarn OUTLAY ON

RoaAps
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 12,55,50,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay on Road’.”

DEMAND No. 136—CAPITAL OUTLAY ON

PoRrTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 95,96,000 be granted to the
President on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1963, in respect of
‘Capital Outlay on Ports’.”

1999 (Ai) LSD—9. °
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DEMAND No. 137—CAPrrAL OUTLAY ON

CiviL AVIATION

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,02,28,000 be granted to the

President on account, for or to-
wards defraying the charges

during the year ending on the 31st

day of March, 1963, in respect of
‘Capital Outlay on Civi] Aviation’.”

DemaND No. 138—OTHER CaPrrar Ovur-
LAY OF THE MINISTRY OF TRANSPORT AND

COMMUNICATIONS,

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.

4,31,37,000 be granted to the Presi-
dent, on account, for a towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Other
Capital Outlay of the Ministry of
Transport and Communications”.”

DeEMAND No. 139—CaPrTaL OUTLAY ON
INDIAN PosTs AND TELEGRAPHS (NoT MET

FroM REVENUE).

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.

6,39,52,000 be granted to the Pre-
sident, on account, for a towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Capital
Outlay on Indian Posts and Tele-
graphs (not met from Revenue)’.”

DeEMANE No, 140—CaprraL OUTLAY ON

PusLIC WORKS.

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.

2,37,25,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Capital
Outlay on Public Works'.”

DemanDp No. 141—DEevLnr Caprrar OvuT-

LAY.

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.

2,15,45,000 be granted to the Presi-

dent, on account, for or towards
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defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Delhi
Capital Outlay’.”

DeEmanD No. 142—OtHER CAPrrar Our-
LAY OF THE MINISTRY OF WORKS, Hous-
ING AND SUPPLY.

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
55,97,000 be granted to the Presi-
dent, on account, for a towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Other
Capital Outlay of the Ministry of
‘Works, Housing and Supply’.”

DEMAND No. 143—CAPITAL OUTLAY OF
THE DEPARTMENT OF AToMIC ENERGY.

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
2,06,91,000 be granted to the Presi-
dent, on account, for a towards
defraying the charges during the
year ending on the 31st day of
March, 1963, in respect of ‘Capital
Outlay of the Department of Ato-
mic Energy’.”

There are some cut motions. Shri
Bal Raj Madhok. All the cut motions
1 to 8 are by him.

The hon, Member who has tabled the
cut motions ig not here. Therefore, I
will only put the Demands to the vote
of the House,

The question is:

That the respective sums not ex-
ceeding the amounts shown in the
third column of the Order Paper,
be granted to the President, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1963, in
respect of the heads of demands
entered in the second column
thereof against Demand Nos. 1 to
143.

The motion was adopted.

Mr. Speaker: All the Demands 1 to
143 are passed,

Account) Bill

Shri Tyagi: Unanimously.

Mr. Speaker: Why is he saying un-
animously every time? I always take
it as unanimous umlesg there is some-
thing. The records will show it. They
are also hearing. Why should he in-
vite opposition from time to time by
rubbing on the wrong side?

17.18 hrs.

*APPROPRIATION (VOTE ON AC-
COUNT) BILL, 1962

The Minister of Finance (Shri
Morarji Desai): I beg to move for
leave to introduce a Bill to provide for
the withdrawal of certain sums from
and out of the Consolidated Fund of
India for the services of a part of the
financial year 1962-63.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the with-
drawal of certain sumg from and
out of the Consolidated Fund of
India for the services of a part of
the financial year 1962-63.”

The motion was adopted.

Shri Morarji Desai: I introducet
the Bill:

I also beg to move:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a part
of the financial year 1962-63, be
taken into consideration.”

Mr. Speaker: The question is:

“That the Bill to provide for the
withdrawa] of certain sums from
and out of the Consolidated Fund
of India for the serviceg of a part
of the financial year 1962-63, be
taken into consideration.”

The motion was adopted.

*Published in the Gazette of India Extraordinary, Part II-Section 2,

dated 24.3.1962.

tIntroduced /moved with the recommendation of the President.



